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CENfRAL Al:l\\INISIRATIVE IRIBJNAL, ALLAHABAl BeICH, 

,, JU.LAH.ABAO. 

l)...ted: Alla habad, the 2nd day of J anua.ry, 2001. 

Coram: Hon'ble Mr.Justice R.R.K. Trivedi, VC 

Original Jpplication No.1444 of 2000 

Y. N. Chaubey, 
son of Dr. &N.Chaubey, 
Assistant lPbour Welfare Ganmissioner 
( Central)Ordnance Clothing Factory, 
Sbattj ahanpur. 

• • • Applicant 
(By ,.,dvocate ~ri .'l.C.Mandhyan) 

Versus 

1. Union of India, through ~ecretary, 

Ministry of Labour, Goverrment of India, 

..#hram Shakti Bha11an, Haf i Marg, New Oel hi. 

2. Union of India, through ~ecretary, 

Ministry of Defence, Govt. of India, 

NeW Uelhi. 

3. Director CLS-I, 

Ministry of Labour Shrarn Shakti Bha.-1an, 

Rafi Marg, New Ile! hi. 

4. General Manager, Ordnance Clothing Facto.ry, 
Shah:j ahanpur. 

5. Smt. Monika Gosv1ani, 

Ass is tant lPb our Welfare Cann is s ione r, 
(Centr al) Lady Ha i ding Hospital, 
Cannaught Place, New Delhi. 

6. ~ri B.B. Bhatnaga~ 
Ass istant Labour Welfare CQll?liSsioner · 

(Cent .cal) Ordnance Depot New Uelhi. 

7. Sri Nand Kumar, Deputy Labour Welfare Canmissioner 

( O!nt r al) Ordnance Clothing Factory, 

Shah:j ahanpur. 
• • • • Respondents. 
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2. 

ORO ER ( OPiti CWRT ) 

(By Hon'ble Mr.Justice R. a K. Trivedi, \C) 

By this application u/ s 19 of t : e Adninistrative 

(Tribunals) Act, 1985, the applicant has challenged the 

order dated 13th July, ax>o ("'l'lnexu~ No.3 to this a\), 

by which the .:1espond ents 5 & 6 have been given pranotion 

as Assistant Labour Canmissioner in grade IV of Central. 

Labour ~ervices in the pay-scale of R> • .10,000-325-15, 2)0. 

The grievance of the applicant is that he is senior to 

Respondents 5 & 6 and without any rhyme and reason his 

cl aim for pranoticn has been ignored. It is also being 
-<-- ~~~ 

sul::mitted that no adverse[has been camiunicated to 

the applicant and he is entitled for pranotion. Before 

caning to this Tribunal, the applicant has filed a 

detailed representation before the Respondent No.l, 

a copy of which has been annexed as Annexu re No.4 to 

this applicat ion. Tne 1 eameai couns el fo r t he applicant 

has submit t ed t hat t ne r epresentation of the applicant 

has not yet been decided. A reminde r \-Jas al so sent 

on 27th July, axx:>. 

2. Considerirg the facts and cir cun stances of t he case, 
~ 

"' in my opinion,0y'1 representation has alreadr__~een made by 

t he applicant before t ne canpetent authority~~-~nds of 

justice shal l be better served, if the representation is 

decided within a specified time. The application is 
disposed of finally \Yith a direction to the Secretary, 

Ministzy of Labour, Governnent of India to decide the 
representation of the applicant by a reasoned order within 

a period of two months fran the date a copy of the order 
is filed before him. To avoid delay, it shall be open 
to the applican t t o file a fresh copy of the representation 

along with copy of this order. ii1e Respondent No. l 

shall hear the applicant and .Respondents 5 & 6 also before 
passing final order. There \vill be no order as to costs. 

Vice-Chai.mi an 


